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ALL INDIA, COUNCIL™ FOR TECHNICAL
-~ . ., EDUCALION,.
Ney, Dy, the, 30(h Mas, 199,

[

' NP | L PR AR UL RULERS A
"G.S.R.. 476(E).—ln exefcise. of the powers con-
ferred by clause () and clause (o) of section - 10
read with section 23 of tte” All India Council for
Technical. Education Act, . 1987 (52 of 1987), the
Council hereby makes theifollowing regulations fixing
norms - and. guidelines fori: charging tuition fce and
other. fcés, . and ! providing guidclines for admission of
students:;to._'profgsional -collegésipamely :— g
T T B LCIRTEE I ST " R
1. Short title »and commencement :—(1)These
regulations may be -dalled the All India Council for
Technical Education (uorms and guidelines for fecs
and guidclig_c‘s'for admissions invprofcssional colleges)

chulagions,- 1994. - e

2) 'l_"hc'y‘sliau'!come; snto force on the date of
their publication in the official Gazetic.

iR *Ap'fglj&:a.,tioq.—f-'l'hc,‘;q “fegulations _shall apply to
a_professiopal college, imparring -diploma, degree OF
¢quivalent couTses in”engineering,. technology, archi-
tecture, fown planning, management, pharmacy, clec-
{ronics, computer science, applied arts and crafts an

such other programmes O areas as the Central
Gquénment. may, in -consultation with the Councll,
by ‘notificationt in'‘the Official Gazette, declare; but
<hail fiot 'apply. to Universitics, University departments
or*colleges,” government > colleges, dided colleges of
the Central Govérnment of State - Government, Indian
Institutes-of Technology, Indian Institutes of Mana-
gement, Regjonal™ Engineering Colleges, and such
techiical institutes which . are fully *funded by the
Central Government, a State Government, the Council,
or 2s the case may be, the University Grants Conl-
mission and any full or part-time  post graduate
courSes Of programmics in any discipline other than

management, , '

3. Definitions.—{n these regulations, unless the
contest otherwise requires,

Council for

7 (a) “Act” mcans the All India
(52 of

Technical Education Act,. 1987
1967); - -

(b) “competent authority” means a Government
or a University or any other authority as
may be designated by the Government or
the upiversity Gr by law to allot students for

M T T e 1 1] Dl’OfCSSiOdal COHC:gCS

(AL AUSL 1 N LIAERGS ER.C IS AVAS IR )
. B e

_—__.-—-—_—'—___:———'_—_——-—'—""_‘-‘
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(c) “Couacil’:me India
Technical: Education.established under sec-
tion 3.of the Act; .. . =

(d)  “fees” in relation to ‘free seals and payment
scats, means_all the ip_stitutional,fecs and
~ includss tuitionf;fig;. o '

(¢) “frec scals” mecans the seats on which the

fees payable is same &S prescribed for the
. Government lnstituticn in the coacerned
State; - ;

(f): "?payn‘xcnttseats" means the scais on which
~ the fees payable shall be- substantially higher
than for fec seats, S

(g) “profcssional college” micans 40y private
*°" upaided college imparting technical educa-

. tion and includes a private unaided techni-
cal institution.

4. Condition for establishment of a professional
college :—(1) No~ individual, firm, company Of
other body of individudls with whatever Dgmie called,
shall, on and from the commensement of these re-
gulations, be permitted to establish a professional
college. . )

(2) The Council shll grant approval for cstablish-
ment or administration of a protessional college only
by a socicty registered under the Societies Registration
Act, 1860 (21 of 1860), the Tiusts Act, 1882 (2 of
1882), the Wakf Act, 1954 (29 of 1954), or under

a corresponding law, if any, in force in a State.

{3) The Council shall cancel the registration of,
or as the case may be, withdraw the approval gran-
ted to, @ professional college established before the
commmencément of these “icgulations, if that college
does _not_conform 10 the conditions stipulated under
tlhés9 _rcgulation oh ‘or before the 31st day of M.

5. : .

(4) No groqus_ional college shall be established or
a new technical education course or programrme started
without the approval of the, Council.

5. Admission :—(1) The numbsr of ceats for
admission available in a professional college shall be
fixed by the Council and no professional college shall

be permitted to change the intake capacity except by
the approval granted by the Council.

@) The competent  authority shall not make ad-
missions, from the academic year, 1994, to a course
or a professional college which has been started or
cstablished in violation of the Act and these regula-

tions.

(3) Admission to a course or programme shall be
limited to the number of seats which are cither fixed
by the Council or the number of scats that existed
before the enactment of the Act and no admission shall
be made for the seats which have beea enhanced, with-
out the approval of the Council.

(4) No _admission shall be made by the competent
authorities in unapproved or unrecognised professional
ey e . aaademic vear. 1994:

2 the All India Council for
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6.'Extimihation:—~No University, -Board or any

other body constituted by’ a Government-shall examine
$ ‘ause to examine any student ‘admitted to an un-
| sgnised or unapproved professional college.

7. Fee :—(1) Tuition ana',"otli'c;"fccs for a profes-
j 12l college shall be détermined by a State Level
i nmittee. - . :

f2) The Council shall constitute a standing Com-

| ‘ee for each State to fix ceiling on the fees charge-

> for individual courses by a professional colicge

or class of professional collcges,- as the case may be.

T*~ Standing Commjttce -shall consist of the Tollowing
i mbers namely (— : : :

(i) Vice-Chaucellor of h-Unchrsity in a State,
fo be nominated by:the State Government;

(ii) Secretaries, Department of Technical Edu-
cation and Departmeat of Finance of the

" respective State, ex-officio;
(ii)) two cconomists ‘or cxperts ia cost accoun-
' taacy with background of Institutional fin-
| ancing, to b: nominated by the Council;
(iv) Mcmbcr-Sccrctary not below the rank of
' Joint Secrctary or Director of the respee-
1 - tive Sgate Goverament, to be nominated by

" the Statc Government.

(3) The members referred to in clauses (i), (iii)
I (iv) .shall hold Office for a period of three years
m the date of their nomination..

(4) The Committee shall give an opportunity to
*: professional colleges-to place such material, as
'y think relevant in determining the tuition fee
~ad other fees. The fees shall be fixed once in every
three years or at such ‘longer ‘intervals, ag the Com-
ttee may think appropriate.

(5) The fees chargeable in - professional colleges
shall be determined on the basis of estimation of ex-
aditure of the professional college for its efficient
actioning. The Committee shall take the items spe-
ufied in the Anaexure to these regulations, into
account while determining the tuitioa fec and other
>s to be charged by a professional college. The
ymmittee may in its discretioa take into considera.
uon a reasonable return on Capital iavestment with
reference to the investment made and determine the
. s accordingly. While calculating tihs fees, the esti-
ies of recurring expenditure shall be based on at-
least the last two years audited figures of recurring
cxpenditure of the college and projected requiremeat
i next three years.
i
- (6) No professiounal college shall be entitled to re-
~~ive from the studeat any other payment or amount,
cr whatever name it ~may be called, in addition
-« the fee fixed by the Committee for a free seat or
payment seaf. L -

7) A professioaal college: shall send intimation to
- competent authority in advaoce the fecs charge-
ible for the eutire course commencing' from the aca-

[PART II—SEC.- 3(i)’

demic year for which admissions:shall be made. rhe
total fees shall be divided into the pumber of years,
or as the casc may be, the number of semesters of
study for a course. In the first instance,. fees only for
.the first year or semester ‘shall be collected. The fec
chargeable by a Professional College shall be subject
to the ceiling fixed by the Standing Committee.

8. Procedure for allotment of seats.—(1) No Pro-
fessional college shall call for applications for admis-
sion scparately or individualiy, All applications for
admissions to all the seats available in such college
shall be called for by the competent ‘authority.' The
application forms for admissioa shall be jssued by the
competent authority which shall - Gontain. a column
wherein an applicant shall indicate whether he or she
wishes to be admitted against a free seat or a pay-
ment seat, or both “and: the order of prefercnce, upto
three professioual'coﬂcgcs. ! o n

(2) The competent authority shall issue a brochure
containing therein. 'an application form for admission.
The brochure shall - contain full -partictlars of the
courscs and.the number of seats avgilable, the pames
of the colleges, their location, the fces chargeable by
cach professional college, the minimum cligibility con-
ditions and such other particulars as may be decmed
necessary by the competent authority.

PR

(3) The Council of Architecture constituted under
section 3 of thefArchitects Act, 1972 (20 of 1972),
shall formulate a comprchensive entrafice test includ.
ing aptitudc test on an all India basis.

(4) The admi:srons to mupsgement courses shall be
on the basis of an entrance test including aptitude
test or interview to be coaducted by a professional
college or for a group of professional colleges as the
professionzl coliege or the group of professional col-
leges may ‘determine. - =

() Fifty percent of the seats in every professional
college, course or programme shall be earmarked as
free seats.  The students fo be nominateqd shall te
sclected on the basis of -merit determined in accord-
knce with sub-regulation (7) of rc%\lation 8.
remaining fifty percent seats shall € payment scats
and shall be filled by those candidates who are pre-
paied to pay tie fee fixed by the Standing Ccmmittee.
The allotment of students against payment scat shall
be done on the basis of inter-se merit determined on
the same basis as in the case of free seats,

(6) There shall be no management quola or any
other quota whatsoever either free seals or payment
seafs, except as otherwise providad in regulations(10).

(7) A common merit list, in accordance with the
provisions of sub-regulation (5) shall be prepared from
amongst all the candidates provided that in States
where no such entrance examination is presently be-
ing held, a common entrance cxamination shall be
held for admissions to be made from the academic
year 1995. . e :

(8) The criteria of cligibility and other conditions
shall be the sanie in respect of both free seats and
payment scaty except the higher fee to be paid for
payment soats. * The management of a professional
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gibility criteria or conditions for admission either to
Jfree, seats gr to payment seats. .,
(9) The compétent authidrity ‘shall prepare a detail-
ed schedule every year relating to inviting of applica-
uons, conducting.of examination,”if any, "drawing up
of --merit ‘order,” publication of ‘fesults, - allotment  of
students to various courses and institutions, both for
 free scats and payment seats, in accordance with these
3 regulations .and,; shall act.in . accordance with such
.schedule. . .. . st L si

(10) A last date for allotment of seats shall be fix-
I ed by the competent authority, while inviting applica-
tions for admission, and no allotment shall be made
after the last date so fixed. After making the allot-
ments of scats the waiting list shall be followed for
filling up for any casual vacancies oy drop t vacan-
cies arising after the allotraents are ﬁnalisd{'?'gc vacan-
cies shall be filled until such date as may be fixed by the
~>competent authority. It shall be open’ to the competent
~authority to offer any professional college or scat to
the candidate other than his options and as per his
merit. Once the last date of allotment of seats is over,
the vacancies still remaining may be filled by the
management out of the candidates included in the list
under sub-regulation{7).

(11) In case of technical institutions which are
affiliated to an out-of-State affiliating body, the seats
in such institutions shall be ificluded in the seats avail-
able in the State in which the institutions is actually
located, and admissions shall be made by the compe-
tent authority of that State in accordance with the
procedure specialized under this regulation.

(12) Each professional college shall set aside one
free scat and one payment seat over and above the
fixed intake capacity for each course or programme
and shall fill up such seats with the nominees of the
beneficiary States to whom the seats may be allotted
by the Central Government. The beneficiary States
.shall nominate students strictly on merit basis from
e merit list prepared by them for this purpose.

(13) Every year in the Month of December, the
Council shall communicate to the competent authority
for each State the name of approved professional col-
leges, the names of the courses or programmes and
number of seats for each course or programme fixed
by the Council for making ‘admissions for every aca-
demic year. There upon the competent authority
shall proceed with inviting of applications for such
professional colleges and ~ number of seats for the
courses or programmes only and for making admis-
sions thereto, B

9. Rescrvations.—(1) It shall be open to a pro-
fessional college to provide for reservation of seats for
:andidates belonging to weaker section of society in
iccordance with the rules of the Central Government
r the State Government as the case may be.

(2) Admission to reserved seats shall be made on
he basis of merit. \

10. Minority Educational Thetittiarn - 713Tn  ¢ha

R TS R
. cc;llcgc shall not be entitled to impose any,;other ecli- .

shall be filled up by candidates selected by the com-
~petent authority on the basis of the common merit
list. The candidates selected shall.: be distributed
:equally in free seats as well as in-payment seats in
-+ the order of merit, The remaining fifty per cent shall
+ be filled up by the management of such minority tech-
nical institution from the candidates belonging to the
minority comnunity on the basis of merit.

- (2) Fifty per cent of seats perniitted to be filled by
. the :minority and . technical ~institutions under sub-
régulation (1) shall ‘beequally distributed between
free and payment gseats,

(3) After completion of admissions, each minority
technical institutions 'shall submit to the competent
authority the statements containing full particulars of
students admitted under this regulation. The compe-
tent authority shall verify the correctness of the state-
ments and if any irregularity is noticed it shall call
upon the such institution to rectify the same.

(4) The competént authority shall conduct the veri-
fication keeping in view of the objective that the mifio-
rity technical instihitions are equally committed to
promote cxcellence of{the institutions as a vehicle of
general secular education,

11. Exemptions and Relaxations.—The Council
shall have the power to issue clarification to remove
any doubt which arise in regard to implementation of
these regulations.

12. Fumnishing of information.—The competent
authority shall furnish information or returns in the
matters of admission and levying of fees to the Coun-
cil before the 31st December of every year,

13. Withdrawal of approval—If a professional col-
lege contravenes any of the provisions of these regu-
lations, the Council may withdraw its approval after,
making such enquiry as it may consider appropriate
and after giving the professional college an opportunity
of being heard.

[No. F. 1-3;BVI,CCF|PP|94|B.H.-104]
Y. N. CHATURVEDI, Member-Secretary,
All India Council for Tecknical Rducation,

New Delhi
[Sce Regulation 7(5)]

ANNEXURE

ITEMS TO BE TAKEN INTO ACCOUNT FOR
- .. DETERMINING THE TUITION FEE AND -
OTHER FEES TO BE CHARGED BY A
PROFESSIONAL COLLEGE.

1. Salaries including dearness allowance and othet
allowances and benefits of members of staff of teaching,
oworkehone and Inharatariae maetmcifee cemie s 1Ulo oo

-t
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i 2, Payments to the v1smng teaching faculty.

3. Training cost to -include expenditure on' such

- items as raw: mdterials and consumables’ for workshops

and.Jaboratories, expenditure on field trips, educational

+ tours and ;industrial visits, expenditure cn hand-outs

to -the -students for instructional purpose and, guest
{o.tJectures. Lt T s e :

! . . R R R ..

4. Contingent expenditure including cost of office

. statjonery, -postage; telegrams, telephones,: advertise-

. ments, electricity and water, .health care, .sports ‘and

cultural activities, expenditure ~ on  vehicles, daily

wage labourers, m
~Cominittees.

A

1

ecting of the Managing and other

: !,‘.. " e

oot

5. Expenditure on maintenance o'[‘b{iildingé, campus,

equipment, furniture and vehicles.

6. Libfary expenditure for acquisition of  books,

audio video and print

journals. -,

material and subscription to

.

7. Replacement, modemisation and"addition of ins-

truments and equipments, cars and buses, etc.
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